- CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

0.A.No.395/2002.

Friday this the 7th day of June 2002.
CORAM: » -

HON’BLE MR.A.V.HARIDASAN, VICE CHAIRMAN
HON’BLE MR.T.N.T.NAYAR, ADMINISTRATIVE MEMBER

C.M.Mukundan, Chief Engineer Grade II,
Cochin Base of Fishery Survey of India,
Kochangadi, Kochi-5. Applicant
(By Advocate Shri K.K.M.Sheriff) .
Vs. ' o L
1. YThe Zonal Direcvtor,
Fishery Survey of India,
Kochangadi, Kochi-5.

2. The Director General,

Fishery Survey of India,
Mumbai. '
3. Union of India represented by

Secretary to Government of India,
Ministry of Agriculture, '
Department of Animal Husbandry,
Dairying, New Delhi.

-4, V.J;Stan1ey,'Chief Engineer Grade II,

Vizag Base of Fishery Survey of India,

Visakhapattanam, .

State of Andhra Pradesh. Respondents
(By Advocate Shri M.Rajeev, ACGSC (R.1-3)

The application having been heard on 7th Juhe 2002
the Tribunal on the same day delivered the following:

ORDER
HON’BLE MR.A.V.HARIDASAN, VICE CHAIRMAN
The applicant, a Chief Engineer Grade iI » Cochin Base,

Fishery Survey of 1India, was, by A-1 order dated 30.5.02,

transferred to Vysakh Base, postihg the 4th respondent from

Vysakh Base to Cochin Base in his place. It is a11eged that the

applicant who has old and ailing father and mother and has only

three years left to reach the age of suberannuation was

transferred to Vysakh, only for.the purpose of accommodating the

4th respondent, who had hardly completed a service of three

»years; It is also alleged that the order is without bonafide,




-

because, there 1is one more post of Chief Engineer Grade II on .

which no regu]ar incumbent is posted. With these a]1egat{ons the

applicant hs filed this application seeking to set aside ‘the

impugned order A-4 to the extent it re?ates to the appl1cant We
have heard the learned counse1 of the applicant and Shri Rajeev,
learned ACGSC, appearihg for the respondents 1 to 3. There is no 
casevfor the applicant that he is holding a .non—trahsferrab1e
post o} ‘that there is any guﬁde]ines which prevents transfer of
an official who has reachedbthe age of 57 years. | That the
app1icaht has old and ailing parents, is not an uncommbn factof

pecu]iaf to him because the applicant himself is 57 years. old.

That the applicant’s wife who is working in an office near to

Cochin, is. also not a ground for> not transferring him' in
adminfstrative exigency needs her transfer. Transfer 1is an
incident of service and the competent authority has the right to
dep]yoy the staff under him to éuit the adminfstrative need.
There is no specific allegations of ma]afides made lagainst the
authority who issued the order of transer. We therefore, do not
find any 6accasion for judicial intervention with the impugned

orders.

2. However, taking 1into consideration the fact that the

applicant’s mother is hospitalised as also the other background

- factors, while declining to interfere with the impugned order, on

the submission made by the learned counsel of the applicant, we
direct that the applicant may be given a month’s time to give

effect to the order of transfer from tdday.

3. Application is disposed of as above. There is no order as

to costs.
Dated the 7th June 2002,

T.N.T.NAYAR
ADMINISTRATIVE MEMBER VICE CHAIPNAN
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APPENDTIX

Applicant’s Annexures:

1. A-1:
2 A-2
3 A-3
4. A-4
npp
14.6.02

True copy of the transfer request of the. applicant
submitted before the 2nd respondent

True copy of the transfer order No.F8- ~-6/95 E.I
dated 4.3.97 issued by the 2nd respondent.

True copy of the discharge summary issued to
Ms.Thankka dated 8.4.2002 of Department Neurology
of Amrutha Institute of Medical Science and
Research Centre. ' '

True copy of the order No.F8-6/95 E.I dated
30.5.2002 of the 2nd respondent. |
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